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NruK Ramakumar for the applicanto 3
Nr Aait Narayanan, ACGSC for respandents by praxy(mr Krishna

Kumar
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Tha learned ceunsel fer the respondents undartakes

U

'~>to file countef affidavit, uithin 3 weeks with copy to
~tha learnad counsel far the, applieant who may file rej@inder,

. if aﬁyo thhmn 1 weak thereaﬁter;,
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Liet For fmnaJ heering bafcre @ivisian aench un
’4 21. 5inca the examinatlan is te be held in Tay s 91,
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a;the questicn of granting intermm reliaf at ﬁhie stage
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1%& leerneﬂ ceuﬂeel ?ﬂa thie re&meﬁweﬂta unﬁex@a?es
ta file emﬁﬁﬁ@r 8PPl idavit within 10 daye with & copy to the
ewplicemtg uho mev #ile ve,y@gﬁe ry A anty, wibthin a week
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', List Por Pipal hearing on 224,91
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‘-Mr. AJlt Narayanan ACGSC for the respondents’

The respondents were glven time to flle counter

',arfldav1t. When: the case ‘was taken up today for flnal

hearlno the reSpondents have not flled counter affldav1t-'
H .

'They seek more time. Counter affldd1V1t 1s to be flled

w;thlg one month Wlth a copy to the appllcunt who may flle

re301nder if any W1th1n two weeks thereafter.- Llst for

4 finel heerlng on 24+6.91.
Copy of the order be glvan to counsel for respondent

‘5y hand. \
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SPM & ND ;
Mr. V R Ramachandran Nair for the applicant- -
Mr. Ajith Narayanan for respondents by proxy

The learned counsel for the respondents seeks

some time to file counter affidavit and undertakes to|

do so within four weeks with a copy to the learned
counsel for the applicaht who may file rejoinder if
any wibin two weeks thereafter. List for final hca%t}

on 13.8.91. W

2446491
13.8.91 - SPM&AVH
- Mr .Ramachandran Nair-for applicant.

Mr.Ajith Narayanan-ACGSC

The learned couﬁsel‘fdr the respondents wishes‘
tofile acounter affidavit. He may do so within four
- weeks with @ copy to the learned counsel for the appli

“who may file rejoinder if any withhb one week thereaft

Li& for final heariny on 7.10.91.,

i3,8.91
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ok The learned counsel for the respondents submits that in the
O.A.s listed from SL No. 14 to ‘39 in" today's cause list -which..includes
th¢ present. application .they propose to file a common reply. For this
they seek 3 weeks time. We grant 3 weeks time to. file and two weeks

fof the applicant to file rejoinder, if any, thereafter -on: the receipt
of} the copy of the reply.
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~ Let this case be listed for completion of pleadiﬁgs‘ fore

Régistrar on 17/12/91. . . - S
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The counsel for respondents submits that a

s oarl I JOlﬂt counter affidavit. will be filed in all thesa

e~ - cases m.thm 3 weeks. The counsel for appllcant

may file rejoinder within one week. Call on 31. 1.924
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None appsarss,
o saveral
No counter has bsen filed despite[pppertunit193¢
Accordingly list bsfere the Bench fer further directioms
on 243492,

J1¢1692.
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27.2.92 Mr.Rajendran Nair/Mr.Ramkumar through proy
i Mr.Sugunapalan th.proxy/Mr Ajith Narayanan

Heard M.P. allowed Counter afficavit
therein will be relevad: For this case also, ' Hear
part. I-ist for 'further hearing on 28 2. 92(AN) .

27.2,92

28,.2.92 (counsel as abOVe) : '
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We have heard the arguments of the learn
courﬁ el for both the partz.es.' In-t he interest of Mt

i

are involed we have admitted all the applications

" condone the delay if there has' been in any one of hem, .
In certaln cases Wexr are tOld that representations are !

4

ntioned
in

d .
tice . )

[ R
and considering that a vital question in all these cases

a.

not been filed. ' Co sasidering that the. 1ssues invo}ved i

are jdentical we need not delay the- matters inthi
appllcation by going through the formality of re

- 4dentical applications are pending befére us.

Accordingly the objection regarding nog-

cubmission of representation is also overruled.
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28,2.92

JUDGMENT ON 31.32.92¢
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